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. MA.712/94 in O0A.1618/93«

Sets | oeemewmes | 0n0ER
7-2-95 : The applicant lﬂ the BAflled this MA seeklng direction to

-the respondent to release the DCR amount pending disposal of
., the DA, ) ' )
! Charge memo dated 22- 12—193 was issued to the applicant by
'alleging that he secured ij in the quota for ST by falsely
'alleging that he belongy to ST community, The applicant retired
' from service on 31-12-1993,BInterim order of thlS Bench ‘
:Inqu1ry was not proceeded€v~@*J .
' Even though there was an esarlier dzrectlon to khe post
: this QA for final hﬁaring, it was not posted as the reply state-
' ment is not yet filed. |
: In the circumstances, it is just and proper to dispose of -
' the OA expedit;ousby. Hence, list it for final hearing immedi-
: ately below admissﬂans on 8-~3-1995, For reply if any in the
: meanuwhile, as a last chance. - '
: MA ardered:accordxn?ly. &//:
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IN THE CENTRRL»ADNINISTRATIUE TRIBUNAL HYDERAB%D BENCH HYDERABAD

EERY | - .
| : 0.A. Nn.mw of 19934 ? -
Betueen ‘ : Datad 30412a1993ﬁ
Arigela Vesrabhadrarag see  Applicant .
.~ And
ts¢ The Gensral Manager, South Cantral Railuay,Rail Nllayam,
Sscunderabad,
PP Reapendant*
"™Counsal for the Applicant :"5riy H.Panduranga Rao
Counsel for the Respondant : Srisf NJR,DavaradC for Rlys *

]

Hon'bla Mr, Justica V. Nealadrx Rao, Vice Chairman
Hon' ble Mre. R.Ranga Rajan, Adm;nlstratlve Member

CORA M:

The Tribunal made tne following ordan:-

ADMIT.

-

Post it for final hea;ing below admissionzon 4.2.1334,:

It is needless to say that as per axtant rulss tne
applicant is entitled to provisional pensidn; the amount in GPF to
the credit of tha applicant and the amount payable by way of

leave sncashment eventhough tne disciplinary prncaedlnga is

lnltlatad. ‘ T ‘
1 ] - N IL
Copy to:=- - ’
14 The General Manager, South Central Ralluay, Razln;layam Sec’ bad.
—s e wer ~J7r - e -.r bl AR bl b AT g TV W Wy bl A Aol &

- 3 Ons copy to Srig NJR.Devaraj, SC for Rlys, CAT, Hyds
4,) One copyspars. _ , Ty

Rsm/-
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HON! BILE Mh,quPICE V.HELLADRT RAQ .
VICE~CHAIEMAN

m\:
' THE HON'EBLE MR &k ¢ BeGORTHT A MPMRTD? 2
- o AND\
\
THE HON'BLE MR. T« CHANDRASEKHAR REDDY
, MEMBER(J)
AND . B

THE HON'EBLE MR oRoRANGARATAN sMEMRTD/ 2\

L-L.J&/R‘I’A/C o'?A -'N@H

in_
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. . I THE CENTRAL ADMINISTRATIVE TRIBURAL HYDERAGAD BENCH HYDERABAD
0.A.K0.1618 of 1993,
;o7 itsr\ Batuoen Dateds 30.12+1993.]

R IanN
' “Arigolse Vecrabhadrarao see Applicant
3 - And

=
".‘t_

Wi e

!f-*-"'-*-‘i. The General Fanager, Scuth Central Rafiluay,Rall Hilsysm,
Y R Jccundorabad.

-*:: cor Reapondont

OB

o
N

Y

Counsgl for the Applicant s Sri. N.Panduranja Rao
Counsel for ths Respondent : Sei. NJR,Dsvara3C for Rlys

CORAR:
Hen'ble Mr. Justice V.Heoladel Rao, Vice Chairman
Hon'blo Mr. R.Rangs Rajan, Adainistrative Mambsr
The Tribunal MAGE wiw s+ waee. . _

ADMIT,

Dant 4t for Pinasl hesring bslow admissioniaon 4.2,1994.

It io nssdless to sey Chst a3 pos w--. .
applicant is entitled to provisicnal pensian, the emcunt in GPF¥ €a
the credit of thas applicant and ths amount payable by uay ¢f
leave encaahuent_amthwghj tne disciplinary procosdings ia

L U IV I

::.,l ._ :v - %\—M'&ﬂk Daputy Rédiova-. o

h.fk- -~ . LGb
copy tose Hvderatad
-3

5. s copy ) fanagsr, Jouth Central Rallusy, Railnileyem,Sec’

5O Tegr e
) THe=eata. CAT . Hyds
3./ One copy to Sei. H.R.Devaraj, SC for Rlys, CAT, Hyd.! N

47 Cno copyspare.
Ram/e
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%
% A Me.A.NO. 712/9‘ in O.A. 1618/93.

‘To

~

| VAN

N THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD
]

Date of Orders- 7=2~95
Betweens

i
\
J
1
1
1
1
|

Arigela Veerabhadra Rao. ]
es Appli C‘a.nt .
and |

i

The CGeneral Manager, S.C.Rly, ‘
Railnikayam, Secunderabad. |

!
.e Responﬂent.
For the applicant: Mr.M.Panduranga Rao, Advocate

.J

For the Respondent: Mr .,N,R.Devraj, SC for Rlys., i
. J

CORAM3 |
THE HON'BLE ER.JUSTICE V.NEELADRI RaD VICE-CHAIRMAN

THE HON'BLE MR.R.RANGARAJAN 3 MEMBER(ADtm)

\
- -

The appllcant in the OA filed thlS MA seeking dlrectlon
to the respondent to release the 'DCR amount pending disposal of the Oa.

i -

alleging that he secured job in the quota for ST by falsely
2188 é 9v1c§toges?e}9n?99§° S§ co%@%?i%vbrcg¥eo§0%%ica %tigqu1ry

was not proceeded further. ' _ ﬂ_

A VS L AWML WIS AT O Gl S OAeL LV R Wl LT WL bu; PYO e WLiildd VR
for final hearing, it was not posted as the reply sthtement is not
yet filed, ' : ‘ - o ?

T e e L P R PO - 2o [ RN, |

the QOA expeditiously. - HEnce, list it fér finalrhearing immedéately

below admissions on 8-3-1995, For reply if any in the meanwhile f

as a last chance, -
M.A. is ordered accordingly.

%}v%/@1uh
_—-———'—" f
Deputy Reglstrar(J)C

\
3

1. The General Manager, S.C.Rly, Railnilayam, Secunderabad.
3. One copy to My.N.R.Devraj, SE€.£6r ‘Rlys, CAT.Hyd,
4. One spare copy.

pvm
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COMFARED BY APPROVEL 1y

IN THE CENTRAL ADMINTSTRATIVE LRIy
r“fDERA SADL BENCH AT HYDERAZ LD

- THE HON'BLE MR.JUSTICE ¢.NEELADRT Rac
VICE~CHAT RVAN
AND )

CTHE HOR'BRLE MR D DANCADA % nnr . Y TR SR,

L .
1 DATED:"\ - 2--190K

' ORDER/ I HMIN 4
‘ MOA-/’R‘.-%‘GT'A‘NO. 1 i )4 C"H
N in
0.a.No, \L\ & \0\3 :
T.&.NoO, ' ‘ “(W.p. )
- , , Admitted angd Interlm dlrectlons g —
T ‘ y issuel, . ‘%‘A&(
- ' ’I’)
A Allowed. ﬁ
! | ‘ | | L Dlsposed oL with dll’@Ct;LO[‘lS /
' ' " Dismissed. '
| : T YTy earnd r-;-.}-r: P I S S
| -, Dismissed Tor default.
Ordered/Re jected
. , »oo T .
pvm ' .. - No order as to costs.
138
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IN THE CENTRAL ADMINISTRATIVE TRISUNAL : HYEERABLD BENCH

i

AT HYDIRZB 2D

0.,5,N0,1618/93 ' Date of Order: 19.12.96

BETKEEN ¢ X |

Arigela VeerabhadraRao .. Applicant,
D
The Beneral Maneger, S,C.R1ly,,

Rail Nilayam, Secunderabad. .+ Respondent.
Counsel for the Rpplicant s Mr,M.,Panduranga Rao
Counsel for the Respondent ' - MrLN.R.Devraj
CORAIM;

HON'BLE SHRI R,RAIGARATAI : MEMBER (ADI®,)

HON'3LIE SHRI B.S, JAI PARAMESHWAR : MEMBER (JUDL,)

JULDGEMENT

— W G S e BT ke Bem e

X Oral order as per Hon'blie Shri R,Rangarajan, Member (2dmn.) X

Hedrd Mr,M.Panduranga Rao; learned counsel for the

standing counsel for the respondents,

o .
-~ IARE e T dm mamde vrmom 4 e tid bl A Al O evamde Tmey smoea

No,FA/CON/DAR, dt, 22.12,93 (A-8) for producing false caste

certificate anc¢ thereby sSecuring appointment as Clerk Gr-ITI

-
T b MAmmmcsadn s Timce s v davnevm b a e Uomacdala maen Dm 4 Tt mce Miaamd MR tra o~

filed challenging this charge sheet issued at th% fag end of

his service before his retirement with 3z m=lafide intention of

- —_——

wholly illegél, arbitrary, without jurisdiction mnd violative

of Articles 14 and 16 of the Constitution of India,

Do D




- @ 2 L J ’ ‘
3. It is stated that a Writ Petition has been filed on
- Henble

the file of th%(ngh Court of andnra Pracesh challpnglng the
orders of the District Collector who declared that the apollcant
égbs_not pe long to the 5,r, community, That Writ Petition is

iws) I
still/be disposed of, It is also stated that the Hign Court
has stayed the action on this charge sheet also, In view of
the direction of the High Court it is stated that the charges
framed against him is not proceeded further, By interim order
of this Bench also enquiry was not proceeded further, In view
of the direction of the iHigh Court the interim order given whould
stand till the W,P. is disposed of by the High Gourt oi A.P.
4, Under the circumstances, the 0A is disposed of with no
orders but the applicant is at liberty to ﬁeegf#e this petition

after the Writ Petition in the High Court in connection with the

determination of the community status is disposed of,

S. No ordexr as t0 COsts,

e

( R,EANGALATAN )
Memb'.r (J.aldm. )

(Dictated in Open Court)

sd




Cepy totw

1.

2.
3.
4,

Se

The General Manager, South Central Railway, Railnilayam,
Secunderabad,

One cepy to Sri. M.Pandungarao, advecate, CAT, Hyde.

One cepy to Sri, M.R.Devaraj, Sr. CGST, CAT, Hyd.

One copy to Library, CAT, Hyd.

One spare COpPY. Py ; A7, .

Rsm/=
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3. It is steted that a Writ Petition hes been filed on.”
~ Dbl v ) i
.the file of tncﬁﬁigh Court of anéhre Pracesh chellenging the

orders of the Bistrict Collector who declare¢ that the epplicant

a,b( not o long to the 8,r. community, Tnet wWrit Petition is
A w B
still/pe ¢isposed of, It is ¢1lso stated thet the Hign Court

has steyeé the action on this charge sheet also, In view oOf

the direction of the High Court it is stected thet the cherges

framed against him 1is not proceeded f{urther, By interim order
of this Bench &1lso enguiry was not proceeded further, In view

of the cirection of the iiigh Court the interim oxder given should

-
‘L‘UP.

stend till the W.P. is é@isposed of by the High Gourt of

yces, the 0 is disposed of with no

4. UnGer the circumstar
is petition

oréers but the epplicent is at liberty to W th
after thc writ Petition in the High Court in connection with the

determination of the community sStatus is ¢isposed of.

i 5. Ko Oréer &s to costs,
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Iii YHE CENTRAL RDMINISTRATIVE TLISUNAL : HYL ERASAD BENCE

AT HYDERA3 D

0.h.N0,1618/03 . @ Date of Order: 19.12,96
LTWEEN 3
hrige le VeerabhadraRao .» Applicent,

&L

«+ Respondent.

Counsel for the hpplicent e+ Mr.M.Pandurengs Rao

Counsel for the Respondent ee Mr,N.n,Devraj,

CORAle

BORTELTL L T L RR LN TTRY . W RATD ATy 4 3}

HOWR'SIE S#.I B.u. JAI PARAMLSHWAR 3 MU/BLE {(JUDL.)

I Oral order &s per Hon'ble Shri R.Rangerajan, iember (:dmn.) [

3
1

He&ra ir,M.Panduranga Rao, learned counsel for the

applicent and Mr,%W.Satyenareysna for Mr.k.n.Devrej, lea;pgd

stending counsel for the Iesporgents,

2e The applid%nt was issued with a Ccharge sheet by memo
No,Fh/COil/Dal,, dt. 22,12.93 (A-8) for procducing false caste =

certificate &nc thereby securing appointment as Clerk Gr-IT

-
- - + . ~ e . — . Te = Lon LN I R -—_— =

filed chellenging this cherge sheet issued at the fag end of
his service before his retirement with a malafide intention of
withholéing retiremental benefits after 30 Years of service as

"whollv illegel. arbitrarv. without furisdiction and violative
of Articles 14 angd 16 of the Constitution of India.
. _ : :

et




1Nng applicarnon nas been 1n oraer and may be Nsted ror admission on

1”
|
|

- A M;ﬁg
Scrutinv Officer. - nntv Riecicrrar

a" |
.. {
M
CENTRAL ADMINISTRATIVE TRIBUNAL 4
HYDERABAD BENCH - HYDERABAD ’
ORIGINAL APPLICATION NO \b 18 OF 199
o Shri /4« Veeers b6 s Applicant (s )4
1
"~ Versus :
G m perky, pedbd |
7 / ‘ ' j
' & —
Respondent (s) |
This Application has been submitted to the Tribunal i
g by . M - fa/w(«iu- %ovﬂ’»— Advocate under sectlon 19 of the
' 'A’trmnlstratlve Tribunals Act. 1985 and same has been scrutinised with reference to the! points mentioned
in check list in the light of the provmons contained in the Administrative Tnbundl (Procedur{:)
Rules, 1987. i




2
Lr.

! 11. Have lagible copies of the annexures- duly e
” attested been filegz B ;

¥

12. Has the Tndex of documéﬂs_been filed and
pagim tion dozﬂ'properlY? A

( 13, Has the apnlicant exhausted all availakle
In -remedies? ) : >
14. Has the deelaration as required by item 7 S
Of Form I meen mades - ‘ :
, 15, Have reqguired number of envelopes (file size) - ’
| bearing full address of the respondert s been k&
; filedzs .

16. (a) whether the reliefs sought

‘ : for, arise out ﬁ
of single cause of action? '

(b). whether any interim relief ig prayed fory %

F 17. In case an M, A, for@honionation of delay is

filed, is it s pported by an affidavit-of the -
applicanty ... 07 - ° ‘ :
e e : o . e v
18. whether this case canbe heard by single Benck? .
19. any other point 2 | —_
I Y_) P : | : 'bwﬁﬁ*j
+ 20. Result of the Serwtiny with initial of the M :
scrutiny .Clerk,
‘ . '
i - ) -
. Snction Q. cer bd ¢ e v
P - Gty . )
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I Uty T~ ~t
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f ' CENTRA, ADMINTS TRATTVE TRIBUNAL
: HYDERABAD, BENCH

‘f | ‘ ' Diaiy No. -
. -
Report on the scrutiny of Application

e chnn {;L;z.»_ﬂdﬂb\, .

PIESented by o“:“"l-"‘nmra‘ ﬁn St e e s e Caanme - 4« v o0 . Da_:te Of pre?)e"ntat:’lon.u sereecdre s

Pl . i

Applicant(s)nc.up-oﬂoow'cou»-onuu90-'0-

Respondent(s).§%ffazsquug' Fell )

e

ce e mat o st

e Ay @6\ ot S 4!
Natwre of grievance. M4 orticaltl 7 |

By

. | ‘
Bo.of applicants..;...,.;;,..{.,...,. " No.of respondcnts..f..\.,. nnnnnnnn
) .
CLASSTFICATION
SUDJRCt. oy i e o ceerievatracanoseess {Ho.) ) Bepartment .........{No...)
1. Is the application in the proper form? ' ]

(Three completa setseiﬁ?paper books form - if '
in two compilations)

2. uWhether name, description and address of ' o
all the parties heen furnished in the : = L
cause title? ‘ ’ : W
3y {a) Has the applicatien been duly signed S
and verified? - :
) \
(b) Have the cepies Mdeen duly sigmed? rtf R S "
{(¢) Hawve sufficient number of copies of ;
the application beenffiledsz '
P Hffile Y }
4. Whether all the e cessary partlies are ¢
impleaded? B \} R e i
5. ﬁhether English translation of document s
in a language other than English or Hindi
been filed? . ‘ L
. Is the application in time? ' ﬁt ) e
{See Section 21) ' ‘

7. Has the Vakalathnama/Memy of appeararce/
autherisation been fileA»

8, Ts the application maintaimable? : .
(U/s 2, 14, 18 or U.R. 8 ete.) Y

9. Is the application accompahied by IPO/DD Q? ’

10.Has the impugmad‘orders origim 1/duly atte—f)
sted legible copy been filed?z

Contdeseveoaann.
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TNescription of Documents i

Original Application : ‘i’
: i

Page No.
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.
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i IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD

i

! : BENCH .3 AT HYDERABAD. t
C.a.0. \LbW& oF 1993, i

Between %

Arigels Vecrabhadra rao. ‘e Aﬁpli

And’ - !

The General'Maﬁager} - i

|

outh Central Railway,
Rail Nilayam, Secunderabad. ... Raspon

e T

+ CHRONQLOGICAL EVENTS 2 !

o o S T OIS S gy g o ke i P T e Rt

- M s mm mm mm G e e mm Mm e ome s me B se ma dme e S W

h Sl.Ho. Date Description P.No.
| e e o e e e meae oo |
1. 20-12-1935 The applicant was borni -1
2. . 3=7-1952 The applicant was_ admij ,,,,,,,,,, g e
3. 14-6-1954 aApplicant was 1eft theicollege 1
4. 22.12.1087 Momo- B
ol HYDERABAD .

DATE: 29-12-1993,

ey,




Railway, Rail Nilayam, Secunderabad

4

. b
APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE

y i
TRIBUNAL ACT, 1985 |

- \
Date of filing \

: 1
or ] .

Vo

Date of receipt by post:
Registration No,

Signature of ¢ i
_ u
!

pe Applicant

Sigaature

IVE TRIBUNAL: HYDERABAD BENCH AT

IN THE CENTRAL ADMINISTRAT

a.No. 1b1% /1993 |

. I
Between . o | ﬁ
Arigela Veerabhadrarao s/o Subbanna, “
aged 58 years, Senior Divisional Aco~ _ -‘
pupks QLLad~p7v FLJ8yavwada, Krishna |
district e Applicant
' b
Tre General Manager, South Central *

-a ngnnﬂﬂan&
b
Qetails of Ap_plicat:_i.on .

}
e cmw——msw wa was wppllcant : +
I

a., Name of the applicant 'E
b, ilame of gze faziher,t _ : _
. Age of the applican e
a ngignation and particu= | As ehewr S b
e oﬁ:‘j‘.ee“kddress | M/s. M.Panduranga Rao
£, hddrest for service 01‘. S Sopaladas and M.Vi Jayakumar
potices 8LG.y

Advocates, High Court Advocates!
Agansd L+ }
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2.

3e

' ¢. Passed .by: 1st.respondent

b,

5.

.which Application is made: |

Particulars of the Respondents:

a. Name of the respondents:

f. Name of the father: |

c. Age of the respondenis: ,

d, Designation and partieulars As shown in|cause title
of offiee in which employed: |

e. Office Address:

£. Address for service of no- :
tices ete., : -

Particulars of the order against

The Application is made against
the following order: o

a. Order No, Memorandum No. FA/CON/DAR
b, Dateds 22-12-1995

d. Subjeet in brief: o

~ Inthis OA the applicant is questioning the
Memorandum No,FA/CON/DAR dt. 22-12=1993 iesued at
tle fag end of his service before his retirement
péhetits arcey »5 years or servige’as wnoliy zlie- -
gal, arbitrary and violative of Artieles 1 1|and. 15
of the Constitution of India. i

Jupisdiction of the Tribunals |

The applicant declares that the subject matter jof the

order against whiech be wants redressal is wit;-hﬂn the

jurisdictiqn of this Hon'ble Tribunal as per séh'ction 1%

|

of the Administrative Tribunals Act, 1985.

Limitation:

4

The applicant furtker declares that the Applieation is

within li@1Tation & Preserived under Secviom o) Or TRE

A €
Administrative Tribunals Aet, 1985 as the cause of as-

-tion arose'_on‘22-12-'-1995‘ when the impugned orhér has

been issued.
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The facts leading to filing of this OA are as follows:
, 2

6. Fasts of the case

I, El
(1) The applieant was boran on 20-12-1935. 'Wken ke was

- — .
infant his father died and his mother had gonla to bis Grand
Father s plaee at Nidadavole. The applieant %as getting
eduesated privately there till ke .jo:l.nad the suhcl»olo Earlier

oertificates the applicant does not have. However, the
: : i

P

Beeondar Sehnal T.aarfma~ Ma—kdof -2 L L
Y under tle authority of tke Government of Magmes dn which

the name o.f the applicant has been entered as h\rigela

| Veerabhadra Rao,. Hationality Religion and Casta as 'Konda Kapu'
. L - I F T .l.auﬂ:rl smame as A,

- 4 - - -

Subbanna. It appears, thexmationality Religj.on and Caste

b= - 1

3 . has been entered ho. tha Tand e
T falls in Sehedule Tribe somaunity. The applieant‘ does not
L
remember as to who was the person admitted him :l.n the sshool,

AR L z-mu-ratner I3

uwn~edueated and must have studied upto 5rd claas only. Execept

8 the Applieant, his otker step-brothers were all un-edmated.
B —— e sewwe O DALY bU SURMLL

kere that the applicant was admitted in tre sehaol mush

earlier to 1949 because ke studied 6th Form _ ieu SSLC Aurine
s EV=I4&e DY LRAT Time, nobody sould have antioipated that

'Konda Kapu‘ was a ST eommunity and a person whe was des~

oo m——— _-u|-uauaau

bénefits. The applicant studled in WGB College; Bhinavaran,

West Godavari Distriet. He was admitted inthe aol‘lege on

- - E—— I-’-‘Q

P T e A T - - to }

eommunity :Ls shown as 'Konda Kapu' . o
}
| ‘ ' co4

r
!
i

)
l
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(1i) While so, it appears, some persons eniemieally

disposed towards the applieant at the fag end oi.f his esareer
seeme to have given a eomplaint stating that tl;ie applie_ant
does not belong to 'Konda Kapu'. Even anwré:i.xjig to these
personé, the allegation is that the ,applicam'!-_'ei father had
two wives, the applieant is tle issue of secgnd: wife and
they were ealled as 'Konda Kapu' during their e:hildhood.
The furtier allegation is that the applieantghdd_ﬁarried

a 'Kapu' easte lady and goi: married to his ek_ai.lldren with
'Kapu' easte people. They have also stated t?halt kis

brother studied at Nidadavolu and they do not know with
whose caste people ke married. (It 1s necessa.ry to submit

kere that all the stahenents were taken behin.d tthe baek
of the applieant and the Colleetor, West Goda valri, Eluru

PESUD WV RYS Wlhkwwsli ww WLIE u’clawj.qh VAGALIGA (WG L § WL AW A W R ARV L S
N

Railway, Third Floor, Rail Nilyam on 15-12-1993'- (Annexure-7)

stating that the applicant belongs.to 'Kapu! {na’.lste but

not 'Konda Kanu'. repeat not 'Konda Kanu'. ;t iz not known -
how the Colleector eould eome to sush a eoml\.si!on without

hearing the applisant and behind the bask of {the applieant. -

(1i1) It is neecessary to submit here that |the applicant

was advised to file a Civil Suit in the Court at West Godavari

seeking a deelaration about the status of theé applicant that
he belongs to Konda Kapu eonim_unity. As the é.pp'licant was

: o
duve to retire from service on attaining the a;ge of supera-

nnuation, he applied for leave to his eredit ]whieh is to the

extent of 20 days. While the applieant was ci!rn leave, it
appears, ;1 counter has been filed in the Courrt in whieh the

applisant has filed a suit stating that they bave issued

|
Memorandum No,FA/CON/DAR dt. 22-12-1993 (Annexurre—B)
alleging that there was an lmpugatation of mils-conauet/



AN
(1]
v
. ee
i

mis-bebaviour on the part of the applican'e_. * It is nese-
ssary to submit here that the Article is 1;:33% the applieant
has produeed a false caste eertifieate as !T.h;*mgh he belonged
to 'Konda Kapu' eommunity whieh eomes .unde;: iSTs' in Andhra
Pradesh, even though he astually belongs tclp *Kapu' eommunity.
. It is neeessary to submit here that tm-applillil?an‘t has not
] filed any false caste certificate. What all prodused
were the sehool sertificate and the certifi‘caate issued by

- IF — uv«-ldﬁu

t he Tahsildar, North-West. Mades - - =7 -y
serviee in Mysore and has subseqguently been"iposted to

&

Hyderabad., It is submitted that when a suit for deelara-

tion about the status of the applieant to whieh the au-
e ——mam & = mlﬂurmam

-_

thotity jg alten = -t .
is elearly a contémpt in the face of the Cour't as neld

by the Jjudgment rendered by Lord Denning in F:ex vs. Baxter.

. . - —— &R .-.uuampecent
The a'Dn]_i.nn-!- -y e A ¥

and illegal #nd bas been issued out of malioé,. -‘ In fast,

no mis-sondust ean be made out against the applieant, that
! ]

toa, issuing a charge sheet at the faz end m‘l Pia ammam=—

ey wmees wiE SULT a8 regards his status is pending,

is elearly ineompetent and without jurisdietian. It is

also relevant and necessary to submit here that whether

a person belongs to a partisular status or deelar:l.ng the
status of a person with regard to his origin or oaste

is not within the purview or the powers of tke District

Colleetor and the departmental proceedings eanﬁot at all
' e mwvmRVLELY ©o aeeide

-

Aapntda e~

gtatus or to give a deelaration with regard totst‘atus

I+

is the Civil Court and tlerefore, a eivil suit 'ihas been
filed. CQDSOQkEntlY, the entire proceedings initiated

_ 4 L4

by the Colleetor nm Flm DAl — :

¥
'
f
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The applicant is driven to file this ease as :he has an
I

wn-blemished serviee for 38 years and ke doesinot want
! Ir

to retire with any eloud., In tlese eirecumstanees, the

applieant is eonstrained to file this OA. "

Te Details oi‘ remedies exhausted i

The applieant deelares that be has no other, effective

i i
alternative remedy except to approaeh this Hon; ble Tribunal
i‘or relief. 'i"

8, Matters not Qending wit anz other Courts:
[ I

The applicant further declares that tle matter regarding

whieh the applmation has been made is not pending before

any eourt of law or any other authority or any other Beneh
e me  ee . appricant nas not moved an.y ot her

court or authority for tle relief elaimed in the present -

application, exeept 038.375/93 which has been riled before

Prineipal Distriet Munsif Court, Tanuku seekinain Analann—

wawi awvus GEE sStatus of the applieant with regard to Caste.
‘ !

9. RELIEF SOUGHI‘ ' i

In view of the faets mentioned in para 6 above, the
i
applicant prays for tle following reliefs i

_ Vo
T0 DECLARE the Memorandum No,FA/CON/DAR dt. 22-12=1993
issued at the fagp end of his serviee before hié' retirement

with a malafide intention of withholding retiral! benefits

I
after 38 years of serv:i_.ee as wholly 1illegal, arbitrary,

wit kot 4;1-.4-,:3._4-4,.._ A e e e -

of the Constitution of India. ' )

10. INI‘ERIM RELIEF PRAYED FOR : |1
! I

The applicant seeks from the Hon' ble Tribunal' STAY
of all further proeeedings pursuant to Memorandum No.FA/CON/
DAR dt. 22-12=-1993 issued by the fespondent pendiing disposal

- - - gTw WER



]

¢
& s 73

11. Partieulars of Postal Order

a. Name of issuing Post Office; - ¥ O

b, No. of Indian Postal Order: q.2. 8906
|
s.Date of Postal Order: Q;ari z:L{/‘Lﬁ
|

d. Post Offiee at whiek payable: arfo x,rLf;?
. i

12. w I.P.é.;a.c.;n.o.fnemusi

An index of material papers is Beréwith filed. .
13, Enelosures

a. Material papers :

¢. Postal Order L :

“ P "
Counsel for Applieant Signature of Applieant

. I, A.Veerabpadra Rac s/o Subbanna, aged 58 years, Sr,
Divisional Aceounts Offieer, South Central Railway, Vijayawada
r/o Vijayawada, Kriskna distriet bkaving present:‘Ljr*fr come down to
Hyderabad do heré_by verify that the eontents from paras 1 to 13
are true to my personal knowledge and belief and that I bave not

.- |
suppressed any material faots. b — 1

nyaerapad Dty 29-12-93; _ Signature of Applieant

To . , D :
Cénttal ‘Administrative Tribunal »
Hyderabad Bench, Hyderabad.
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CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

HYDERABAD
| INDEX_TO MATERIAL PAPERS

S.No. ' Deseription ' Annexure Nos. Pages

10 SSLC Certifieate dt. 9-11-51 A-1.
2) Transfer Certificate dt.14-6-54 A-2-
3) Certificate dt. 16-6-54 A—Bj
4) Certifisate issued by the Gazetted
Of fiser dt. 11-8-54 A=l
5) Certifisate dt. 17—a~1960 A-5
6) Community Certifiecate dt,9-8-68 A-5)
7) R.Dis.(G3)14040/93 dt.15-12-95 A~7
8) Memorandum no. FA/CC&\I /DAR dated
-7 22~12-1993 A-8|
azsamm=ssssssswssssssscssssssssssasssssssesssSsssssssssessss
Hyderabad

Dts 29~12-1993 |

1k
]

Counsel fa Applicant
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AWBEYURE - 1

SE QONDARY SCHOOL TEAVING CERITIFL (‘T!AEEE

!

(Is =ied under the Authority of Government of Madrasj

Issued bys Sl.Number; 87533 B
Station 3 Sign abures sé/—— XX XX,
Date : De sign abion; Distrint Educational

1. Name of the paxpke pupil

Officer
West Go davari,Eluru,.

|

(in full) : agelg veerabkétadra Ra0

2. Nationality, religion

and caste : Konda Kapu. i
3. Sex s Male ;
4. Date of birth {in words) : Twentietﬁ Delcember, Thirty foum
5. Fatherts nane ¢ Ao .‘:‘at;lbbzaam'ua..F Hhve. -

6 Perhor_lal maks of J.dem‘::.—

1, amole on the left arm below the [

2, amole on the le £t neck.
DauwsSaz— 11— 12

S4/- &x XX XX,

He ad

Mister,

Bo ard H.'L gh Scho ol,
Nidzdavole

- cmnAamd A

8. School History : Name of school

BHS
NDD.

-/ true copy/-

Perloﬁ of study Tomn
| 1949-50 v

i 1950-51 v
;r
14
.PUV N - =

'F coao
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RXXG ¥R

WG +B. OLLEGE, BHIM AVARAM I

TRANSFER CB RIIFICATE

No.&59.
1e Nane of the pupkl in fall

2 ,Nationality, religion or
cgate

L 2

3+ Date of birth as entered
in t he Admission register
(in words, -

4. Dgte on wnich he was
adnitted to the (ollege.

*u

5. (lassin wh ich he gas :
studying at the time of
leaving (in words)

b. Subjects or portions thereof
studied by him at the time
of le aving,

T. whethe r he is quglifieq for
pPromoti on to the higher
class

8. Whether tke pupil has paid
all the ¥ess due to the
®dllege,

9 phas ‘Recital KE&a insyectic;n
during the year., Pirst opr
repeat (to be specified,)

10.Gene ral prmoxe ssiuedy

11.Date on whikch the pupil
actually left the college

12, Date on which the appkication

wad made,

13.R§a80ns for applying for/
glving tle certificate,

1 4.Date of Trapsfesw

o>

08-07=1952 n

AdNo 3677,

b

Vee rabh alra Ra°|i’ Arigela

Hindu - Kondakapu

20=12-1935 (nin%teen himdred and
tm!TtyfiW)
1

Senior Interme d1,1il, ate.

Part-I Bng 115&1,'1 Part-II Te lugu
Part-I11 Eco, Hist, Banking,
Accts & Gel.GeniiIaral Knowl edge
No., Passed part-II only
March 1954 with registration
No.805 i
Yesd, "
I
1\
|
|
[
o
|
1954 ||
i

- — T ey

May,

14-6-1954 "

{
Gmpleted the opirse,
14'6" 1954 i!
84/~ xx xx x*%;,
Principal,,
Bhimavaramﬁ

-/true copy/- "

M Viu ~\ /\h{!

.uJ.
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3 AVNEXURE-3
- 3 - !

< |
|

CERDIFICATE |
(Iraaslated firom Teluguj} :

To

The (entral Excise (ollector | ’
Hyﬂerabaﬁ. . L

From

Village Munasiif . :
T gdiparru, Tanlku Taluk, &
st Godavari District,

Sir. _ L

I kere¥y certify that Arigela Veerabhairg

Re& s/0 Arigela Subbanna resident of Tadiparra inll'age
cwsmms aowun, WOIU G0 Gavarl District belongs to

"KONDA K&2U" caste., His conduct and chgracter a)xe good,
His date of birth is D-12-193& |

Taﬂiﬂ‘arru, ' 8$d/- xx xx XX,
Dte 16=-H= 1054 - .

B R




N

ertif icate to be produced by the Schec}uled Castes

! appoin tmen t

and Scheduled Tribes Candidstes applying for |
. Ir
1

to po sts under Government of Indig. w
| " k.

This i8 to certify th at Arigela Veer -Ja

son of Subbanna of Tadipgrru Vil ]Lfage, e st

Bh @ira Rao,
]
Kond akf gu belongs

Goda;rary Distyict in tae mndh re State,
to the Scheduled Tribe (mmunity which is recdognised
as a sch'eduled tribe under the Gonetitﬁtion C_:'FSc‘neduled
Tribes) Order 1950 thée constitution {Scheduln%fzd Tribes;
(Part ¢ States; Order 1951 ori pgrigela Veeraf:haﬁfa Rap
and his family ordinarily reside. ;
r
‘ ' J
S ﬂ}icrr—zfueawiﬁ =R=1954 =

2ntral Exc:l.se
'l‘anuku 011; cdle,

COnher sigred: Sd/- xx, 11-8-54

Tansi ldar,
Tanuku.

I
- |
T
b
-/tre copy/- W




(Tra slated from Telugu)

This is to certify that Sri srigela V

Rao

CERTIFICATE

AVEX TRE-5

eerabh gra
s/o Arigela Subbanna resident of Tadip aru Village

Tanu ku Taluk, West Godavari pistrict belongs to

"KONDA K2U" caste.

conduct. He isnot having any bal habits,

the village authorities do hereby certify the

facts are correct.

Tadipar m,
D2 17-4-1960 .

He is having a good character and

e, be.ing

abo ve

Sd/= xx XX XX,
Gram Kareangm

17-4

=00 -

- ——

=60 .

Ttie above remarks of the village officers are

CAMILLLTG U,

-

-/true copy/- TR

oA

S8d/- xx xx,

4T 60,

eabs




K.Dis.19521/68, |

OMMUNITY CERTIFICATE

|
AWEXURE - .6
—

|
 MADRAS TALUK OFFICE (NO RIH WEST,
Madras-11, 4t .9-8—%!968. -~

This is to certify that Tiru Arigela Veerabhadra

R= s/0 Thiru Subbanna residing at No,10, Chellappa

Mudali Street, Madras-12 telongs to"Konda Kapufi

Community, waich is includd in the 1ist of ScHedwled

Tribe app_roved by the Madras Bducational Rules,

84/~ xx xx xx, |
at:9-8-68,

‘Tehsildar (North West)

Hadras-11.

_, |

Mrue copy/- WW

-y vwE Ll w



|
-3 7 s~ i
. we st Godd‘varll Collectorate
R.Di8.(G3) 14040/33. Eluru, 4t.15-12-1993

From , : ~ To _
Sri B, Sgr Babd, I 4S., Sri B.K.Patnaik
(blle c‘!:cx‘iq.in General Mgngger,
West Godavari, Eluru. Gigilance Branch

) S.C.Rallway, 3rd Floor,

Railnil gyam, .

Secunderabal)

Sir, I'

Sub;- Caste V erificgtion - West Godavari District-
Undrajavaram Mandal -Tadiparu Village -
Sri Arigela Veeprabhadra Ran s/o ‘Subbanna -
Bnquiry report - Reg. |[

Refs=- 1) Your Office T.r.No.G. 265/01/06/0012/93,
dt.13-9=1333.
2) R.Dis8.5618/93(N; s dt.8-12-93 of Revenue

Divi donal ¢ff icer, Kovvur. i
\

i

‘ =00 o=
L SRHLVALUCG QUUTLIWWAULL VU ViIF TS A ITINCT ¥ P"U v N UGCI,—' WELT TRATI

you'have reque sted to enmquire about the caste.of Sri  Arigelg

veerabhadra Ra s/o 3 ubbanna of Tadiparrk V:Lllage oif

Undra javzran Mandal,
After discret emguiry igto the matter, Ithe Re venue

- - R — R R —— _ R

Bh &ira Ran, s/c Subbanna of Taﬂiparru village belongs to

'Kapu' caste but not tgonda Kapu' RAFgsLt Repeat not

4 copy of his report is enclosed for ir‘:iiformation.

In the circumstances reported by the Re:"en“e D ivigionsl
Officer, Kovvur, I .an to inform you that sri ;i&rigela Veera
Bhgdra Rao, /o Subba nna of Tadipgrra villgge of ﬁhdrajavaran
Mandal, belongs to tKgpu! caste but n ot 'Kond:'a Kapur.

T T 50/-B. Veuk sfe'swara Rep,
For iollector,
-/S8&/- xx We st Godlavery, Eiura.
Huzur Head (Clerk,
Colle otorate ,Eluru.

CGopy to R evenue Di visional Officer, Kovvur folr infomation,

,W/true ¢ opy/- L( bt/(/"/“




ANNEXURB-8

SOUTH CENTRAL RAIL wAY

GENERAL MANAGER'S OFFICE
Secun & rab o

No.FA /COON/DAR/ dat86:22-12-{1993.
‘ MEMO RAVDUM |
The undersigned proposes to hold an inquiry
again st Shri A, Veerabh airaz Rap, Sr,BA0/BZA undér Rule 9
of the Railway Servants (Discipline and Appesl) Rules,
1968. 'The substance of the imputations o f misconduct or

misbehaviour in respect of which the inquiry is proposed

%o be held is set out in the enclo =d statement of srticles

of tharge (annexure~I;.- 4 statement of the imputations

of misconduct or mis-behaviour in support of each ur ticle
of charge is enclosed (Aanexure-II). A list of documents

by which snd 5 list of witnesses by whom, the agrticles

of charge ‘are proposed to be sustained gre also enclosed.rr
V(Ann exure-iII snd I V), PFurtker, copies of document s
mentigned in the list of docunents as per 4nnexure-III are
enc losed, _

2, Shri A.Veerab h gira Reo, Sr,Da0/BZA is ?erebj informe &
tha | if he so de'sires, be can inspect and take xigkanz
extracts from tte documents mentiored in the ehclose }.ést
of documents, (gunexure-III) at gzny time éuring offi ce
bhours within ten day s of receipt of his Mfmoréndtm. For
this purpose, he should contactesses.. ... inmediately

o1 rece ipt of this Memoranium,

3. Shri A, Werabhadra Rao, 8Sr,.Dao/BZ4 is furtier
infarmed that he mgy if he so,deéi'fes, take the agsistance
of any other Railway servant/an officigl of Re;ilway Trade
Union (who satisfies the requo:l.rené nts of Rule 3(13) of the
Rail way Servam:s (:Discipline £d Appdah) Rule s, 1968 4
Note 1 end/or.Note 2 thereunder as the case may be, for

009.

|
|
|
|
|
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1' inspecting the documents anl assisting him i n presenting

his case before the Inquiry authority in the e':vent of

en oral inquiry beigg held, For this purpose, he should
nominate one or more personafin order oi preference,
Before nominating tie assisti:g'-rgail.wa,y Servarit(s')

or Railwagp Trade Union Offiecigl(s)y Shri A, Veerabhadra
Reo, Sr.DAO/BZA should ebtain an undrtaking Ifrom the
nominee(s) the he (tley) is (are) willing to assist

him during the disci plirlxazzy*p:'oceédings. The undertaking
should al s conté.i.n pertioul ars o £ o ther case (®), if ny,
in which tmﬁominee(sj h sl already undertaken to assist
and the bmdsrtekmg should be furnished to the unde reigned

along wit h tb. e nomlnata. on,

|

4 DULL A o VSCSLOMIZULE MUy 9L s AN/ DOR 4. LSITDY -

directed to submit to the ndersigred a written atatement

- - . - - .- .. — =

if he does not require to inspect any documents fa the

preparation of his defence and within ten davs after
completion of inspection of documnts if he ded r&s to

inaspect docuents gnd d o

« - - - —— -- Tm e — - i e — i e mm v mr e e wm ———

person; and

'b) to furnish the nges and addresses of the
witnesses, 1f any, whom he wishes to call

in support of his & fence,

th £ an jnqui ry will be held . only in respect of thos
articles of ch arge as are no t almitted, He should,
therefore, specifically admit or deny each article of charge,

6. Shri A . Veerabhaira Rao, Sr.4D0/BZ4 is further

informed thaf if he doe s not submit his written ot atement
of defence wi thin the pe riod specified in pera 4 or

does not appesr in person before the Inquiring authority

0-1).
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or othemwise fails or refu ssto comply with the provisions
cf Rule 9 ofthe Railwgy Servanﬁs (Discipline [and Appeal)
Rule s, 1968, er the orders/directions isswed in lpursuamce of
the sgid R ule, the Inquiring Authority msy hold! the
inquiry exparte.
7. The attentiﬁ of Shpi pj.Veerpabhadra Rao,i Sr.DAO/BZA
is invit e d to Rule ) of the Rgilway Services {( conduct)
Rules, 196 6, undér which no Railway servant sh.all bring

or attempt to bring any political or otier influence to
be ar upon any superior auttority to further his E.nterests

in respect of matters pert aining to his service under the
UUV SIS L. LI Ay repre®Entation 18 rede lved on his behglf

from znother person in respect of any matter dealt within

these proceedings; it will be pie sumed that Shri a,Veera
Dugul & naw , Ol VAJEDAA LW awars 0L Suth g repre sentation

and that is has been fd2/¥4f made at his insten @ and
action will be talen sgainst him far violation of Rule 2
oi the Railway Services (Conduct) Rule s, 1966,

8. The receipt of thisMemorandum may be acknowledged.

Sd/~ D.C.Misra
Gener gl Mgnager
South Centrel Railwgy.

Shri A,Veerabhadra Rep,
Sr.Divisio nal jccounts Of ficer,
Se¢CeRallway

V1ijay s ada.

e

-/f ue ¢ - ‘
r opy/: oL UW\/\

0.110
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Statement of Articles of bhgrge framed sgainst Shri sVeera
Bhadra Reo,. Sr.l}ivisioh al .4dccounts Officer Il Vijay emada,

- -,-..-_.-.'--_-,..-”.-'__.__—_.-.._....._‘__.-..'-..p

ARTICLE-I

Th at the said Sri A.Veerabhalra Rao,u Senior

Dividan al P24 Accounts O fil cer, Vi ;ja,yamada', hos secured
|

app ointment as (le rk Gr.II in the Accounts epartment

' |
of Sothern Railway by producing a false ca,sbL: Oertlf:.cate

as though he belonged to "Konda Kapu" cx:mmun'ity, which

| . .
thou gh he actuaJLv ‘belonged to 'Raput (bmmulnlty, which

is g forward (omuunity in Andhra P rajesh, ||as detailed

o 11 Vikdte I UL WAL W W —-‘-..v-.-—v.__‘_

Thus, Shri A, veerahhadra Rao, fa:LleFd to mamtal.n
absolu‘te integrity =md acted in a mammer unbeccming of
a_R allway Servant mad thereby viol aed Rulé No«3(1) (i)
and(j.ij of Railway e rvices ( Conduct; Rulel:’s, 1966 .

}

Sd/~ xx |! XX,
[SIen Halﬂﬁ g

. 1,
=/tria nnanv /- ‘[I

F oo a1z

y
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¥’ Statement o f Imputations of misconduct or misibehaviour
in suppor t of the articles of charge frameqd ag|a.inst
Shri j.Weerabhalra Rap, Senlor Accomm ts OfflCEI‘ Vigay awaﬂa.

Article~I

Shri 4. Veerabhaira Rao, Sr.DA/BZA was initidily
I

appointe 4 as Clerk Grademll in the Acoounts D= artment
|

o Southern Rgilway mmder 'ST' quota, his caste {being
'Konda Kapu', Thereafter, he progressed ip G-rot%p—c
service under !Scheduled Tribet gquota and then laterp
become a Group-B Qfficer. Subsequently he was a!l.lso

4 s per the enmtries in his Service Regi ster, he
|
actuvilly hails from tPadipsrrut village of Tanukﬁz Taluk

e w wwy

At Ha et MaB e 2

in the Board High School , Nidadavdu ma 1 ger stud:.ed
Intemeda.ate in the V.G.B.C0llege, Pimg vgranm, |HJ.B
father Sri A.Suhﬂbamla and his mother Sut,Bulli velnkayamma
who are fran 'Tad;t.pcm:'u' vallage belongs to 'Kaptl’

_-—'—-IUM‘Q

AT v e o -

also belongs to tKaput Community, Sri A.Veeranha|.gdra Rao

4 also W4PLY married a women by name Nagarathnan, d;atgher

. o wvemweam W " AR YUY
i — - ) - - . .
T -~ i

community. But Sri Veerabhalra Rao gotfhis Caste'entered |

—

in his school/College records as 'Konda Kap u and declared

. mmm e ee e ayyu&uu.um'ﬁ ‘ay

3. -~

J
Clerk Gr.II in Southern Rail way, through the RaJ.lway

Service Comnission, Mgdras under ¢ ST¢ quota, He progressod
. - wesw A urwaw o U goTTIent JOIJ. t S

quota and als got hmself selected as 440 und er "|ST'

q_‘uota. He was later shsorbed in group-4 sepvice all’ld got

o |

' oo 130

||

i
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The Mandal ‘Revenue Qfiicer , Bndrajegaram under

, P .
wh ich the villagge 'Tadipgrru! cones, has stai:e“e,d in his
leter No,1175/98(8) dt.0-9-1933 thet enquirieF_in the

Tadiparra revealed tht Sari A.' Veerabh adra Rao T;beldng to
/KAP’M tKapu! community. He has also endorsed %the
statements recorded f rom (1) Sri purga Kobasw%:ca Rap

s/o Setharamaigh (2) Sri A.Bramanna s/o Subbz?nna the
brother of Sri Veerath alra Rao aud also the reédrb of the

, ,
Vi llage Afdministrative officer, Tadip geru. ALl the

)
abov e records show t hat Sri Veergbh gira Rao belongs to

: —t - Afadbeiak BRllantar. Bluru &l so
confimed the same vide his Lr.No.R. Dis.(G. 3)/4640/93 =

dt, 15—12—1933. Phus Shri Veerabhdra Rao, whl.le belonging

from Taheldgr '(North West) Madras dt, 9“8—-1968 This

erti ficgte has no Valldlty gince the Of.iicer hails
)
from mdhraPradedz Thus Sri Veerama;!ra Rao i as

secu red h:ua job fr&udulently by prodnéing a lBoguS!

Naste Gertlf:.cate as though he belongs to /Képﬁf'xonda Kapu!
commum.ty, tough he getuilly beiongs wo 'napu ARLLL it - ..

Whlch is g forward Caste in the 4,P, He thusj cheated
tke Railway Admln:stratlon. !'
- ‘ : . )
Thus, Sbri g,Veerathaglra Rp,falledito mgint ain

abso lute integrity ad acted in g m gner uﬂbeccnﬂ.ng of g

Rallwey fervant asnd thereby violated Rule No.3 (1,(4)
anCl (l.l-) 0L NMBLILWG) w—wve=w-~ | __ .
]
1
_ Sa/- xx'xx,
. GenerdiMa ager,
{.LA!U"" l: T e

- /true copy/- R
I os 14,
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List of documents by whith the Articles of G’aail-ge

framed against Shri 4,Veepabhgdra Rap, Sr.D A.O/B.&A

F
is progosed to be sustaimd, !
1

—- S L

S — S S P B S il s s S U e~ el

|L - -
1 FlrSt o= 2 of 5.5.1. C.CBrtlflcate of Shrl 4.1 Veera

Bhadra Raﬂo

‘

L
i
i
Z, Trens:ter Gert1c1ca.te issued by the w.G.B. Ooljiege,

4

Bhimg vargmi '!
3+ Caste Certif icate dt.9-8-a1968 issued by the Ti’apsilaar
(nar th-west; Madras. {EL
%, First pege o_f:the Cl.ass-III S.R.0f Sari g.Vee%-abhadra RaD «

4

5. Letter d4,22-7-1992 addressed to the m&ca,o/sé;
by Shri 4.Veerabhaira Rao. | 'l

L .
~6 .- M.R.0/Undrajavarants letter No,1 175/93(8) aAt.20~-9-1933

T. Statement of Sri Durga Koteswara Rap opo D.See;gtha

ranaih dt.14-9-1a% | |
8. Statement of Sri Arigela Bramama 8/0 Subbanna

dt. 14~ =193 (Ldb/dd b 1
7. otawement of SriN.Seshagiri Rao, village Adminlstratlve

Officer, Tgdiparrk, Undrajavaran (Mardal, dt. 14 9~-97%
- -\
10, pistzict Gollector, §.G. dist.Elumu's letter No.

R.Dig, (=3 /40140 /OR 34— L
enclo sure, v _

S4/=_ H.Y&.ﬁnﬁv
SeCoRallwgy. |
© ot

‘.
|
-/true copv/- !
l
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List of Witnes es by whom the Articles of Char'ge
fremed agginst Sri A.Veerabhadra Rao,Sr.DAD/BZAI

is proppsed i be sustdined.

o e o i s WA g

1. Shri purga Koteswera Rao 8/0 Durga Seetharamd d,
resident of Tadipar ru village, Undrajav,aran!
(Mandel;, west Godavari District. i

2, Sri  Arigela Bramaish s/o Subbamna, residen;t of
Tad ip gpru( villege) Undrajavaran (Mandel)

© West Godavery Distpict., - .

3. SriNenduri Seshegiri Rep, Village Administrative

Offier, Tadiparru, Undrajavaram (Mandal;

W.G .District.
40 Srk AR, Sulihak‘ara Rap, VI/‘P/SCO
Sd/- xx XX,]|

Generd Ma'ager
S.C.Rallway’

-/t;z‘u e copy/~ |
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BE ORE HE A.D ., ADMNPISTRATIVE

KURNOOQL DIST%
_‘g R,

1. Secondary School
Leaving (ertificate
Annexure-I
2, Transfer of Qertificte
2. Lr,at,16-6-13954

nnexure-3%
GErsdput.teulper” -
Excise,Tanuku ¢Qircle .
Anne xyre-4
5. Certifi cate gt 17-4-An
6., ununity Certif cyte
’ dt 09“8_68

>

Amnexure-6
AT.19=12=93 of Mmllector
) Ame xure-7

8. Memorzndum No .pA/ ON/

DAR 4t,22-12-1993

of Generd Mm aeem. .,
Secimderabgd.

wit i enclosures 1

of Village Munsiff ¥ 3

8

16

TRIBUNA. 4 KY IARUBAD,
04 A0, @5»  OF 19353
-
"X"X‘X"X‘X"‘X"X‘X"X"‘X‘X‘X" X‘"Ji"' 2 T N -
Sl.No. TDescription . PNos,

L

TES R X R X X X R R e e X XXX=-

Filzd by:
K,5.N.Murthy and

K. Ravl '

Counse 1 for jpplicant,




In ths Central AdmiAf rative
Tribunal: Hyderabad Beneh at
Hyderabad S

A

0A.No, /1995

',_.“nj-. ‘ -

gggiiéation u(é 'IAQ. of ‘tm' Act 15@5

5
)
‘ ] wt |
i
|
M/s.M.Pandurangarao .
R.¢23a) aduaal T
Counsel for Applieant
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3. It is stated that & Writ Petition hes been fileG on
- Baoblee - ' . _

the file of tneAHigh Court of iandhra Pracesh chellencing the

orders of the District Collector who Geclar<® thct the eppliceant
Andl _ i . e .
&ees. not oo long to the S.v community, Tnat writ Petition 15
still/pe cisposed of, It is ¢1so stoted thet the High Court

has StEyen Tile dULlvit Wi vimes —eoo —g- :

the direction of the High Court it is steted that the cherges,

R O . E Y e R e

R - R

of this Bench also cnguiry was not proceeded further, In view

WL LMD b e s — — -

4 - - "

stepd till the W.P. is disposed of by the dHigh Qurt oif &.P.

4. UnGer the circumstences, the O~ iz disposed of with no
A : , T v ] L
oréers but the applicent is &t liberty to Eeea&::e this petition

b vtren mAues in oeannection With the
Gdetermination of the comaunity status is ¢éisposecd of.,

5. WO Org¢exr &S toO COosts,

i aE

4

]

>
N

ol ¢ @
kYU w1 evalad
Date of Judgemento o ‘
g wwart feuat mo fenr 2\ \-\?‘(\
Cupy Made Rerty on.
T FHES (ﬂ\"éfﬁﬁi)‘
} i Section Ofﬁccﬁ'(l)

: “”iﬁ*a@

=
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« YHB CENTRAL ADMINISTRATIVE THISUNAL 3 HYD ERASZD BENCH

AT HYDLRZ3 D

1¢,12,96

,.4
L1}

0,.+.10,1618/93 ‘ ' Date of Orge

BETWER!:

hrigels VeerabhadrzRao «« Applicent,

The General Mzneger, S,C.E l\y g L

Reil Wileayam, Secunderabaf-ﬂ.sp v » .+ Responéent.
: 0, N 5 SN
A Yo X" FE“‘_‘,&;” ? '
FeaAY - -
Counsel for the Applicant e Mr.M,Pandurznge Rao
Counsel for the Respondent es Mr.i¥.,n.,Devrej

CORA:
Ouw Dl Sru.l KehAlwhl ATAS 3 MEM3IZR {(AD i1, )

HOS'3IE SH.I B.o, JAI PARAM.SHWAR @ MECBER (JUDL.)

X Oral order &s per Hon'ble Shri R.Rangarajsn, iMember (iamn,) [
H - -
f .
s assma et s T NGOV, WO LIS COoOUNsSel I0or t])e

applicant ané Mr.W.Sstysnarsysna for Mr,ii.R.Devrej, learned

standing counsel for the respondents,

7 —
~sew wpraavwaL wad 1dBUBU WITN @ Charge Sheet by memo

No,Fh/CON/DAR, dt, 22.12.93' (A-8) foT producing false caste
certificate anc tncreby securing appointment as Clerk Gr-II

in the Accounts Departmnnt of Southern Rnll\-’ay. Th% 04 was

FiT1larl Mmiasn]l Ymenre dm et s - o o

"his service before his retitement with a melafide intention of

’ -
withholéing retiremental beneflits after 30 years of service as

vholly _111egc1, arbitlary, wlthout Jurisdiction and v.LolatJ.ve

—- e m mwawaa Wt AN T,

..._p )

Ty



4 . . ;
ANNEXURE - T Co : |
FORM OF INDEX ' S

List of papers in MA/GBZEP No. *7\2}__/1994 in_O.A.No.

Serial nc. of papers Date .of paper Description 'rof.' Remarks
onrrrecerd part T or papers P
part IT part. ITX Date of filing
—.—O—I -‘ﬂ_ﬂp—o_ﬂ_.“ﬂn -u—-—E-l-e-o"n—ﬁ-._auo
- -
e e e e ey e gty W, L e e = Lo L
o - - - - - Ll - L] - - - - - - - il - - ° - - - - - - °4|. a - - » L] L



Memorandum of Miscellaneous Application

(Under Rule 8(3) of C.A.T.(Procedure)
Rules, 1987

In the Central Administrative TriBunal; Hyderzbad Benchs

“at Hyderadad.
M.A.No. 7171994

in _
0.4 ,N0.1618/193
Be twoeng |

Arigeia Veuradhadra Rao’ S/0.5ubbanna,
aged 59 years,Senior Divisional jccounts
0fficer, Smth Central Railway,
Vi,jayawada R/o.Vijayawada, Krishna Dt.

- . ' co-Rpplicant/Applicant
and ' '

The General Mansger,

. South Central Railway,

Rail Kilayanm, Secunderabsd. . « sResponient/Re spondent
Bricf fagts ;egding to the fiiing of the M,&

1) The O,4.was filed questioning the proeaedings issuved in
Memorandum No,FA/CON/DAR dated 20m-12~-1993 Wy the Respondent
as wholly illegal,arbitrary end without jurisdiction. The

, procgeaiggs stated above are with regard to the Memo of

Charges proposing to hold an enquiry. The main charge propo-

sed tode enquired into 1s that the Anridnont 4c nad Vamde
Kapa mt 'kapu' and the impugned proceedings are issued

on 22-.12..1903 just nine days prior toc fhe retirement of

the Applicent as he is due to retire on 3l--12--1993.

Therefore, he A-pplicant was constrained to approach this

grounds, In the main 0.4 ﬁm,tpplicant slso sought for
stay of all further proceedings pursuant to the impugned
Memo dated 22--12--1993, At the time of admissic of the
0.A, this Hon'dle Trilunal was plessed to direct the

Rerspondent to release pension, Provid.ent Fund and Leave

P 2 A > & = S |

accordingly the ReSpondent 1s giving Provisional Pension,
and has slso released my Provident Fund and leave encasha

ment etc,



32

2. Itis neeeséary to submit here that the ecause of
action to issue th_e _s.‘aid_proceedin_gs'hy the Respondent 1s
the proceedings 'of‘ the Collector wherein he ros stated that
the applicant is not Konda Kapu Wat he is a Kapu. Therefore,
the Applieant wes forced to file a Writ Patition questioning
the proceedings of. the Collector declaring my status as ‘'Kapu'
wmt nbt"Kcnda Kaput and there the applieént sought for stay
of operation of the Collector's proceedings dated 15-12-.1993
in W.P. M.P No,55/94 in W.p.No. 49/94.The Hon'wle High Gourt

on 4..-1-:. 1994 grantad an interim order directing the 2nd
Respondent not to take any -action on the -petitisner(applicent
hereiq) on the ground that his caste is 'Kapu! and not |
'konda kapu! .pending disposal of the WP. Subsequently, the
sald onddr 1s mede awsolute on 24--6--1994;

3. It is alsc snhn1tted that th:l.s Hon'* hle a;m Trihunal
has granted an interim order direeting the Respondent to

.rélease Pension, Provident Fund, Leave Encashment only.
e . e R .n._l...e_,. Trosa b 1 m..al-.&-g__...a A__,H—a-,,ai

of the facility of commtation of pension and also was not
paid neatmcumaetimment GramitY(DCRG) . If the situstion

"ontinues thus, the appiicant will w put to great hardship
and irreparahle loss for not availing the asove faclilitles.

AS UG ARLEFLlN UIGGK 40 FUDUWAGUSR ULLJ W roussemy
Provident Fund and Le:ave Encashment,rthe suthorities are
not exhanginjg the other Menefits to the Applicant. There.
fore fhe ‘Applieent 1is e'cmstrained to file this m.seella-.
neous Application seeking for the other facilities availakle

Y O F T Wia TWM ’U&UUII' ASEY  THl: WawEs TF .8 - —— "vwrw--‘-—'—- ———

not allowing the other_ facilities to the Applicant is
wholly illegal,arbitrary #esides weing viclative of
Articles 14,16 2nd 21 of the Constitution of India.



L
In the Central Ad'ninistrat%}e
Iritunals Hyderabad Benohg

at Hyderabad. .

M,ANO. /1994.
. :ln :
0.5,N0, 1613/1993

‘;lg(( ﬁ’ibt’l\‘tu '\

REE:LD ’a

Miseeiblbaneous Application

%
%
- M/s.M.Pandurangarao
P.Gopaladas &
M, Vijayakumar -

Advocates for the Applicant.
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4:; RELIEF SOUGHT FORs

It is,therefore,prayed that this Hon'wle Tribunal
mey we giea‘se'.d._to direct the Respondent to permit the
.Applicén't to 'avail the facil:l.ty of Commuitation of pension
and alvc to release the neath-cum-netiremant Gratulity to
whigh the Appli.cant is entitled to; and pass sueh other

order or'orders as are deemed fit and pmper.

EQI EI QAT JON

I, A, Veerabhadra Rao S/o.Su’bhanna agﬂd 59 years,

Senior Divisional Acesunts Officer(Retd) Aonth Central
Reilway , Vijayawada R/o, Vijayavwada having presently come

- — — “‘“v-‘-‘n-— — e — e -

peras 1 to4 above are true to my personal knwledge and
believed tose true es per degal a&v:{,ce and that T have

not supres'.sed any mtar;tml fzets,

Hyderasad,
Dt, 9%e=7-- 1894

Sﬂ.g,nature of apilicant
7

'\___‘_ (

the Appllicant.
i
1
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